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0.4.No.2445/91
New, Dalh1 this the lﬁth Day of Nﬁﬁeuber 1995.

Act1ng,Cha1rman

Hon'ble Shri N.V. Krishnan,
Member (JB

Hon'ble Dr. A. Vedaval\i,

Shri Lila Ram
s/o Shri Ghasi Ram,

¥ill. Choki No.2, P.0. Muresapwn,“k;; 2

Distt. Rewari, _

Haryana. . s .1,Agp?1cant
Shri V.P. Sharma)

(By Advocate :
Versus‘

UNION OF INDIA, THROUGH

Lo The Member (Personnel),
P&T Board, Dak Tar Bhavan. o3
New Delhi.

S The District Manager Telegraph,:

Faridabad»(ﬂaryanaJ.

-3 The Sub Divisional Officer (T),
Rewar i, (Haryana) 7

(By Advocate .: Shri M.K. Gupta)
ORDER (ORAL)

(By Hon'ble Mr. N. V Krishnan, Act1ng thaarman}

The applicant states that he worked 2% &
casual labour under the Respondents j.es the B8l .

Board and - he seeks his regularisation by _that
Department.

. R

i 2.. It is stated that h&.bagan warking as
Casual labour from 7.9. 83 and worked upto 1987”

‘w1th-breaks. ofIn Annexure o ha ha&

part1culars of the number of days for whnam h
has worked during the per1ad 1.6.88 to 31 3 89a ;:-.
He has also g1ven particulars of the work 0rder.
and the nuster #611 on the basis. of which he uas

.engaged. = He claims that he has wurkad;
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6. We have heard the 1eanned:§nuﬁsel for

_;.the,partxes. today. The learned caunsel for tht

- applicant asserts that the applicant had worked

for 276 days as per particulars of work order and

muster roll given in Annexure A-2.

I+ The Departmentihas a schene uhﬁch was
prepared,in 1989 or so. That scheme provides for
consideration of  the cases of such casual
labourers = for gfanting of temporary  status .
leading to  eventual regularisation,, if vacancies

exist.

8.  The applicant is nct~entitled.ta,any“g
direction in so far as the alleged disengagement
is concerned because that is barred of time. He
is, however, enti1ed to a d%rection in respect of

the consideration of his case by the respondents.

9. There is a dispute about the number
of days for "which the applicant has worked. The;;r

applicant has cited the work order number as well

as the muster roll number. It is oh1y fair thatwgf:

the respondents should be directed to verify

|

againutheik computation with reference to these j
documents. = Thereafter the case of the app]ﬁcant

;hculd be,vcnnsidered in the light of the scheme.

- The learned cousel for the respondents c1arified

;hat if the applicant satisfies the. e1igihility :
condition regarding minimum number of working

days required: to be put in under the scheme, he
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‘ . ;;; fwunuldWhéﬁeni3¢J£d for consideration for ﬁﬁ&»§§$§i; 3

it Ve b Shie s pf fenpotaly status = -and thereaften; tfor'

regularisation as cand  when his :tgrq‘;rgawﬁsﬁa

%

~ prov%ded‘vacancies pxist.

£t

-

10. 'In the above background, we dispose

v

of this 0.A.  with the following directions to

the respondents =

(1) The respohdents shall re*verify.‘lthz;
number of days of engagment of the
applicant as averred by him in-‘hnhexure

‘5? f | - ; s Mgkl tthe records cited by him

therein.

Al ' (i) 1f . the. applicants = satisfies the

conditions’ specified in  the scheme,

‘specifying the days for whiich 1§bour-have
been engaged) tre respondents  are
directed to consider the case of the

2  _ y ~applicant also for grant of such benefits
@}éf : ' as'helmay:be entitled to iﬁ,tarms/o¥ that

* , : : scheme, e}g. grant of temporary stat&s

and eventual regularisation subject to A e

E A : 258 the provision of the scheme.

- ' . (i¥3) This shall~ be done within a pericd of

three months from the date of receipt of

a copy of this order. The final decision

S50
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tﬁkén;  by the espandents shall ‘ﬁe;;

,cammumcated to the apphcant mthm the

same per(iod.

.
e s Lol i Vedavalh) (N.V. Krishnan)
Membet‘ L.]) DA Acting Chairman
$S8 4




